
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES‐II SECT10N)

RATIFIED MINUTES OF THE NORMS COMMITTEE‐ II MEETING

NO.22/81 DATED 23.01.2018 ACTUALLY HELD ON 13.03.2018

Plcasc Note

For infollllatiOn of cxporters. NollllS COmmittec‐II handlcs all cases pcrtaining tO

flxatiOl■ /ratiflcation of norms for Export Products faning undcr ITC(HS)Chapter 72 to

76,78 to 80,85 Communications in rcspcct of cases/pcrtaining to NC― II inay be scnt to
cm“ l addressi nc2 dg■のnic in
ln certain cascs the dccisiOn of thc NollllS COmmittcc refers to the Recommcndations/

Obscwations/Dcflciencies rcccived frolm the concenlcd Technical Authority  VVherever

applicablc,a scanned copy of such document has been placcd at the end ofthe Minutcs,

in running serial orders Thc conccmcd flrm/company may go through thc same and
rcspond accordingly

Similarly, a scanncd copy of thc blank Standard Deflcicncy Follllat, Vヽhich may flnd a
rcfcrence in NC decisions,has also bccn attachcd in thc cnd This may also bc rcfcrrcd to

by thc concerncd fll‖ 1/conlpany and may bc rcsponded accordingly

The Nonlas Committec has taken dccision only with rcspect to tcchnical aspccプ 、vastage
nolllls While redccming the applications, RAs should chcck that thc applicant has

ftllf11led all rcquirements as prescribcd  in p01icy/procedure including thosc in Policy

Circulars No 50/2009-2014(RE 2010)dated 28th Dccember,2011,Policy Circular
No 14(RE-2012/2009-14,  dated  4th  February,  2013  alld  OM  No
01/92/180/ヽ4isc/Aヽ413/PC‐ V1/10 datcd 15 04 2014 or any other provisions under
FTP/HBP for EODC

(面 )

(iV)

The Meeting No. 22181 dated 23.01.2018 of Norms Comminee-ll for the year 2017-18
scheduled for 23.01.2018 was actually held on 13.03.2018 under the Chairmanship of Shri S.K.
Samal, Additional Director General of Foreign Trade to consider the following applications for
ratification of norms in respect of advance authorizations under Duty Exemption Scheme
(Chapter-4) of Foreign Trade Policy 2015-20. The following members were present in the
meeting:-

SI.No. Name & Designation Department

1 Shri K K Tcwari,IA DHI
つ

４ Slri Kirti Vardhall,DDG DGFT

3 Shri Vinod Kumar Kashyap, FTDO DGFT

Minutes of the Meeting No.22l81 dated 23.01.2018 actually held on 13.03.2018 is confirmed by
the Technical Authority.



「yIEETINC NUⅣ 富BER :22/81‐ALC2/2017 ⅣIEETING DATE:23.01.2018
Party Name:DELTA POWER lMeet No/Date:22181-

町SOLUTIONS tNDrA pVT.LTD. letCZtZOn

HQ File

:01/81/050/00071/AM12/

Decision : NC observed that reply of the firm in the above case was referred to Meity foi
on 12.05.2015. NC decided send a reminder to MeitY to expedite their

and defer the case.

case stands deferred to 15.05.2018.

Patty Name:FRICT10N METAL
FIBRES(INDlA)P.LTD ALC2/2017

2301.2018

omments and as per Committee decision copy of the application was forwarded to
DIPP(Chemical Division). NC decided to await their comments and defer the case.

case stands defelTed to 15.05。 2018.

No.:8/10/81‐ ALC2/2014 Parり NameiVEM
TECHNOLOGIES PVT LTD. 町
:0912410401006401AM131 108.04.2013

Decision : NC observed that reply of the firm in the above case was refened to MeitY for
.ments on 12.05.2015. NC decided send a reminder to MeitY to expedite their comments
defer the case.

case stands deferred to 15.05.2018.

Case No.:57/10/81‐ ALC2/2014

:01/81/050/003t4tAMts/ 134t24/040/00058/AMl5/

Decision : NC observed that application for the above AA was referred to Min. of Mines for
on 05.08.2015. NC decided to send a reminder to M/o Mines to expedite their
and defer the case.

case stands defened to 15.05.2018.

町

Case No。 :6/21/81‐ ALC2/2016

Lic.No/Date:0510325848

ALC2/2017
23.012018

:01/81/050/00265/AM15/

Pa●y NameiHINDALCO
INDUSTRIES LIMITED ALC2/2017

23.O12018

Case No.:32/10/81‐ ALC2/2014

踪 く普81BttTEMS 匿 酬 r"器
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 臨

No.:2/11/81‐ ALC2/20H

No/Date:22/8ト

: NC observed that application for the above AA was referred to MSME

No/Date:22/8ト

No/Date:22/81‐
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ision : NC observed that firm was
耐 Excise authority fOr examinatiOn

defer the case.

case stands defelTed to 15.05.2018.
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requested to furnish the consumption data from
of the case. NC decided to await their comments
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case stands defened to 05.12.2017.

HQ File

:01/81/050/00023/AM16/
RLA File

:03/94/040/00977/AMi5/

Fttmmぃ…

ision:NC Observed that comments Offcred by C&Pc werc referred back fOr re―
ninatiOn.As per NC decisiOn applicatiOn was fonvarded tO DIPP(Chemical Di宙

siOn).
月 ^^:月 ^J`^_____:^.1 

●             . _ ^  ´decided to await their comments and defer the case.

case stands deferred to 15.05.201g.

膿楡榊船.&
HQ File

:01/81/050/00006/AM16/ Date:
15.05.2018

Decision : NC observed that uppli.utio
comments' NC decided to send a reminder to MeitY to expedite their comments and defer the

case stands deferred to 15.05.201g.
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Party Name:AMARTARA pVT.

No/Date:22/8ト

: NC observed that application for the uUo
; and noted that no comments received inspite of reminder dated 05.0g.2016.

to await their comments and defer the case.

No.:23/1/81‐ ALC2/2015



Decision : NC observed that application for the above AA was referred to
omments and noted that no comments received inspite of reminder 05.08.2016.

to await their comments and defer the case.

case stands deferred to 05.12.2017.

Mcet No/Date:22/81‐

IALC2/2017
2301.2018

MNtt for
NC decided

Deferred「
m2/13/81‐ ALC2/2幅

田
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: NC observed that application for the above AA was
and noted that no comments received inspite of reminder

referred to MNRE for
05.08.2016. NC decided

were referred back for re-
DIPP (Chemical Division).

await their comments and defer the case.

case stands deferred to 05.12.2017.

Meet No/Datc:22/8ト

ALC2/2017
23.01.2018

Decision : NC observed that comments offered by C&PC
amination. As per NC decision application was forwarded to
C decided to await their comments and defer the case.

case stands deferred to 15.05。 2018.

Parry Name:NEXUS ELECTRO Mcct No/Date:22/8ト
STEEL LIMITED, ALC2/2017

23.01.2018

RLA File

:04/24/040/00027/AM16/

Decision : NC noted that RA, Chennai vide their dated 13.02.2018 has

RLA Fllc Lic No/Datei07101 08704

:07/24/040/00189/AM16/ 09.09.2015

above advance authorization was issued as per para 4.12 (v & vi) of HBP. Accordingly, NC
ded to close the case. RA concerned may take suitable consequential action accordingly.

No.:26/1/81‐ ALC2/2017 Mcct No/Date:22/81‐

ALC2/2017
2301.2018

1讐寵.器:
Decision : :NC observed that hard copy of the application not received from the RA,
Bangalore. NC decided to send another reminder to RA concerned to forward the relevant

Lic.No/Datc:0210205883

12.06.2015

F凛

¨Ⅷ~ALC2/2帖

:01/81/050/00260/AM16/ :03/94/040/00236/AM16/

Patty Namc:lSOVOLTA

(INDIA)PVT.LTD.

Case No.:9/9/81‐ ALC2/2016

:01/81/050/00176/AM17/
Lic No/Date:0410160773

08.07.2015

Paty Namc:EFD INDUCT10N
PRIVATE LIMITED,

:01/81/050/00663/AM17/

ts for examination of the case.

Filc



15.05.2018.

卜:ち月l,OЮ002VAMlα  卜F∬出 lα
1310047992 1讐

需 .孵:

ALC2/2017
23.01.2018

Mcet No/Date:22/81‐

ALC2/2017
23.01.2018

Decision : NC observed that application for the above AA was referred i" MSME f*
As per NC decision application was forwarded to Min. of Mines. NC decided to

their comments and defer the case.

case stands defelTcd t0 15.05.2018.

. NC decided to send a reminder to DOT for their comments and defer the case.

The case stands deferred to I 5.05.201 8.
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: NC observed that application for the above AA was referred to MeitY for
ts. NC decided to send a reminder to MeitY for their comments and defer the case.

case stands defelTed to 15.05.2018.

:01/81/050/00395/AM16/

F震

¨‐ALC2/2噺「 tus:
Deferred

Decision : NC observed that application for the above AA was referred to Meity for
. NC decided to send a reminder to MeitY for their comments and defer the case.

case stands deferred to 15.05.2018.

Name:FC1 0EN Mcet No/Date:22/81‐

17 に
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6階騒.辮:

No.:8ノ 6/81¨ ALC2/2016
ECTORS LIMITED

.01.2018
Deferred

No。 :37/19/81‐ALC2/2015 Name:GRAVITA INDIA No/Date:22/8ト

No/Date:22/8ト

: NC observed that application for the above AA was referred to Dor

No/Date:22/8ト

5



NC dedded Ю send a掲品nderゎ M壷プJttr蕊品轟tξlごI:ご滞樵
case stands deferred to 15.05.201g.

4ヽcet No/Date:22/81‐

:全f 理ゝ NGINDUSTRIES  Iス Ic'ある7

case stands deferred to 15.05.201g.

Meet No/Datc:22/81‐

ALC2/2017

Date:
15052018

case stands defened to 15.05.201g.

No.:2/12/81‐ ALC2/2016 Party Name:FCI OEN No/Datc122/81‐
CONNECTORS LIMITED

r 19 *.:ryr9 that application f"
;' NC decided to send a reminder to Min. of Mines for their comments and defer the

:-[C.olsgryed rnu, uoo,,
' NC decided to send a reminder to Meity for their comments and defer the case.

Case No. :6/9/8 1 -A LC2/2O1 6

:05/24/040/Oo626/AM16/

No.:31/6/81-ALC2/20t6
Mcet NO/Datc:22/8ト

case srands deferred to 15.05.201g.

Pa●y Name:VEDANTA
LIMITED

:NC ObseⅣedぬa ap叫

"a10nぉ

rぬe abovc AA Ms reincd Ю MsMiiL As pcr NC decisiOn applicatiOn wぉ fOnvttded tO DIPP(chemical D市
isiOn),氣V911'Inol.^^_… ^_`^^― 」 J― r  ,

「平」PR習:dぬ賀叩
for their comments and defer the case.



case stands defcrred to 15 05 2018

lcase 

No.: r2lls/sl -ALc2t2ot6 Meet No/Datc122/81‐

ALC2つ 017
23012018

:NC obseⅣcd that application for the abOvc AA was refcrred to MSME for
As per NC decision application was forwarded to Min. of Mines. NC decided to

their comments and defer the case.

casc stands deferrcd t。 15052018

lヽ4ect No/Datc122/81‐

ALC2/2017
23012018

Lic No/Date:2610012763

14072016

case stands defened to 15.05.2018.

Mcet Nげ Date:22/8ト
ALC277201 7

23012018

No/Date:26 10012767 lDefer Date:
r7.08.20 t6 lrs.os.zo ra

: NC observed that application for the above AA *asl"fe.r"d to MSME f*
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: NC decided to ratify the norms for the above advance authorization as per DIpp
; vide their F.No.7l79/2018-TS dated 12.03.2019 based on SION C-l627 ai under:

I . Quantity of import item at sl.No.l may be allowed as applied for i.e. 50.59 MT as 1.02
Kgs/Kg content in export item.

2. Quantity of import item at Sl.No.2 may be allowed as applied for i.e. 0.41 MT as 1.02
Kgs/Kg content in export item.

concemed may take suitable consequential action accordingly.

Party Name:CRAVITA INDIA

Meet No/Datc:22/8ト

As per NC decision application was forwarded to MoS. NC decided to await their



and defer the case.

case stands defened to 15.05.201g.

Party Name:BINDAL
SMELTNG PVT LTD

NO/Date:22/81‐

樫ll墨望咄m7

case stands deferred to 15.05.201g.

Case No.:9/l8/8t-ALC2t20t6 
Barry NareFtt 6E Meet No,/Dare:22lg l-
CO■lNECToRS LIMITED ALC2/2017

123012018

1010059607

casc stands dcfcrrcd t。 15.05.2018.

their comments and defer the case.

case stands dcferred t0 15.05.2018.

No.:34/18/81‐ALC2/2016 Name:PHOENIX FOTLS lMeelNo/Date:22l81-
LTD              IALC22017

:.[C.olsgryed ttut up

' NC decided to send a reminder to Meity ror tt.i, .o.mJts and defer the case.

[響
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: NC observed *u, upprr.u,ro
' As per NC decision application was forwarded to two tutines. NC decided to

Date:
15052018

ddon:NC cOttdcFd me cOm
02 2018 and notcd that width and tllickness Of the import itcm nOt rencctcd the rangc in
、QOハ商 m.",´ ,I● ^… ^■ `L^ ^___―  :   ‐    ・おκnedcd h exp。■品mH品

=」
温蔦IIL:滉まcomments though the satnc

to re‐cxatnine the mattcr

Case No.:4/t 8/8t -ALCZD0I6

012018

Lic.No/Date:05 I 039956 I

Case No.:13/13/81‐ ALC2/2016

: NC observed rnu, u,
;. As per NC decision application was forwardJ to iti"s]irc decirrerr tn q..,oi*



Case No.:4/15/81‐ ALC2/2016 Pary Namc:ESWARI GLOBAL
METALINDUSTRIES
PRIVATEしlMITED 012018

Lic No/Date:0710110463

29092016

|IThecぉ e stands detrred Ю 15.05.2018                 1

No/Date:22/8ト

: NC observed that hard copy of the application received and same was sent to
on 02.01.2018. NC decided to await their comments and defer the case.

case stands deferred to 15.05.2018.

「…
狙‐ALC2/2眺 Party Name:FCI OEN Meet No/Date122/81‐

CONNECTORS LIMITED ALC2/2017
23012018

Date:
15052018

: NC observed that application for the above AA was refened to MeitY for
NC decided to send a reminder to MeitY for their comments and defer the case.

case stands deferred to 15.05.2018.

No■ 10/18/81-ALC2/2016 Parッ NamaFC1 0EN Mect No/Date122/8ト
CONNECTORS LIMITED ALC22017

23012018

o/Datel1010059636 Date:
15052018

: NC observed that application for the above AA was referred to Meity for
NC decided to send a reminder to MeitY for their comments and defer the case.

case stands defened to 15.05.2018.

Case No.:64l18/8t- ALC2l20l6 lParry Name:FCI OEN No/Datc:22/81‐

CONNECTORS LIMITED

Party Name:FCI OEN
COnINECTORS LIMITED

case stands dcfcrred to 15 05.2018.

Lic No/Date:1010059624

luq nite lru-a nite 1010059638

: NC observed that application for the above AA was referred to MeitY
for their comments and defer the case.



:10/24/040/00068/AM17/
| 
:0 I /s l /05 0/004 I s/AM I7l レ,102∝6   いЮ■20諮

: NC observed that application for the above AA was refened to MeitY for
NC decided to send a reminder to MeitY for their comments and defer the case.

case stands deferred to 15.05.2018.

Case No.:14l18/81- ALC220].6 lParty Name:ICON POWER
SOLUT10NS PVT LTD

Date:
15052018

: NC observed that application for the above AA was referred to Meity for
NC decided to send a reminder to MeitY for their comments and defer the case.

case stands deferrcd t。 15052018

No/Datc:22/81‐

012018

No/Datc:0210207115 Date:
■12016 15052018

: NC observed that hard copy of the application not received from the RA, Kolkata.
C decided to remind the RA concemed to provide three set of application alongwith

documents for consideration of the case.

casc stands defcrred to 15 05 2018

No′lDatc122/81‐

012018

No77Date:0210207229

012017

: NC decided to ratify the norms for the above advance authorization as per DIPP
vide their F.No.7/79/2018-TS datcd 12.03.2018 as undcr:

l. Quantity of import item may be allowed as 206MT inclusive of 3% wastage.

concemed may take suitable consequential action accordingly.

Mcct NoソDatc:22/81‐

ALC2/2017
23012018

: NC decided to ratify the norms for the above advance authorization as per DIPP
vidc thcir F.No.7/79/2018‐TS datcd 12.03.2018 as undcr:

Meet No/Date 22/81‐

Lic No/Datc:0510400322

Case No.:22/24/81‐ ALC2/2016

Case No.:21/24/81-ALC2/2016

Case No.:20/24/81‐ ALC2/2016

Lic No/Date:0210207257

17012017

10



l. Quantity of import item may be allowed as 206MT inclusive of 3% wastage.

concemed may take suitable consequential action accordingly

NameiCENTURY METAL No/Date:22/81‐

CLING PRIVATE LTD

: NC observed that application for the above AA was referred
As per NC decision application was forwarded to Min. of Mines.

Meet No/Date122/81‐

ALC22017
23012018

Date:
15052018

to MSME for
NC dccided tO

Date:
15.052018

their comments and defer the case.

casc stands deferrcd t。 15052018

No.:10/1/81‐ ALC2/2017 Name:FC1 0EN No Datc:22/81‐

LIMITED

Date:

15052018

:NC obscⅣ ed that applicatiOn fOr the abOve AA was rcferred tO MeitY for
NC decided to send a reminder to MeitY for their comments and defer the case.

case stands deferrcd t0 15 05 2018

F“
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421器『泥5υ00658AM 17 卜:ち』:iυ0005νAM17
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Date:
15052018

: NC observed that reply of the firm received and same is being examined by the

case stands deferred t。 1505.2018.

No.:24/1/81‐ ALC2/2017 NamelWAGO PRIVATE NorDate122/81‐

:ision : NC observed that firm had not given reply to DIpp deficiency l"tt.r brt hur" ,"qu"rt.d
ratification of above AA as per their earlier advance authorization approved in the Meeting No.

ll dated 06.05.2014 , however, firm was requested to submit the reply oithe DIpp deficiencyletter
.05.2017. NC decided to remind the firm again and defer the case.

012018

Lic No/Date:0510401631

14022017

012018

Lic No/Date:1010o59721

15022017

Lic No/Date113 10048563

17022017

O12018

Lic No/Date1051 0401 741

21022017

case stands deferred to 15.05.2018.



Case No.:8/19/81-ALCZ?OIT

Lic NyDatc:091oo64738

:NC Observed thtt apPlic“ On for thc above AA was refered tO
NC decided to awaitttteircomments and defer

the case

15052018

DIPP fOr

case stands deferred to 15.05.2018.

case stands defened to 15.05.201g.

No.:9/4/81‐ ALC2/2017

Mect No/Date:22/81‐

ALC2/2017
23012018

No Date:22/8ト

Date:
15052018

Date:

15052018

Sheet/wide coils is as
whether import items

be accounted for both

1畿棚 胃ぷa nder tO MeitY for thcir corrllnents and defer the case

〕ision:observcd that applicatiOn fOr the above AA、
vas referrcd tO MsME for conunents

per NC decisiOn applicatiOn was fOnvarded tO DIPP(chCmical D市
isiOn)NC decidcd tO

,■ ■,■」 _^^__^_4__ ■ 1  ́ ,their comments and defer the case.

case stands defcrred t0 15.05.2018.

vide UO No.2(6)/2017-TD dated 09.02.2018 can

: NC noted that export item description of SGI
gated. Committee decided to request MoS to clarify

case stand deferred ro 15.05.201g.

Case No.: l214/8t-ALC2/2017 Pary Namc:VINEY
CORPORAT10N LTD

Lic No/Date:0510402093

Pary Name:SvAM

PRIVATE LIMITED

Lic No/Date:0510402139

Lic No′ Datc:56100o5138

No.:18/12/81‐ALC2/2017



10813248 Date:
12052017 15052018

: NC observed that reply of the firm has been refened to DIPP for comments. NC
to await their comments and defer the case.

case stands deferred to 15.05.2018.

No Date:22/81‐

: NC decided to rati$ the norms for the above advance authorization asl per DIPP

C-1627 asvide their F.No.7/79l2018-TS dated 12.03.2018 taking clue from SION

Quantity of import item at Sl.No.l may be allowed as applied for i.e. 249.9 MT as 1.02
Kgs/l(g content in export item.

Quantity of import item at Sl.No.2 may be allowed as applied for i.e. 5.1 MT as 1.02
Kgs,4(g content in export item.

concemed may take suitable consequential action accordingly.

No.:12/10/81-ALC2/2017 Pa●y Name:NAT10NAL STEEL No/Datc:22/8ト

AND AGRO INDUSTRIES
LTD,

Date:
15052018

r : NC observed that firm has been granted extension of time
to await reply ofthe firm and defer the case.

by 8 months. NC

case stand deferred to 15 05 2018.

No.:6/19/81‐ ALC2/2017 No/Datc:22/81-

012018

Lic No/Date:1310048631

18052017
Date:

15052018

: NC observed that application for the above AA has been referred to DIPP for
NC decided to await their comments and defer the case.

case stands deferred to 15.05.2018

Case No.: l9l12181- ALC2aOIT lParty Name:PARAM Meet No′つatc:22/81‐

ALC2/2017
23012018

Case No.:14/7/81-ALC2/2017

012018

Lic No/Date:0210207604

18052017

012018

Lic No/Datc:5610005140

18052017

Lic No/Datei0310813559

25052017

INDUSTttES



: NC observed that reply of the firm has been referred to DIpp for comments. NC
to await their comments and defer the case.

case stands defcrrcd to 15 05 2018

No/Datc122/81‐

Date:
15052018

: NC observed that application for the above AA has been referred to DIpp for
NC decided to await their comments and defer the case.

case s●nds deferrcd t0 15 05 2018

No● 20/12/81‐ ALC2/2017 1Par″ NamoPARAM Meet No/Date:22/81‐

INDUSTRIES ALC2/2017
23012018

10813869 Date:
15052018

: NC observed that reply of the firm has been referred to DIPP for comments. NC
to await their comments ld defer the case.

case stands deferred to 15.05.2018.
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Mcet No/Date:22/81‐

ALC2772017

23012018

110066784 Date:
15.062017 15.05.2018

: NC observed that reply of the firm had been sent to DIPP on 15.02.2018 for
NC decided to await their comment and defer the case.

case stand defcrrcd t。 15052018

No.:17/12/81‐ALC2/2017 Namc:NICOMET Meet No/Datc:22/81-

ALC2/2017
23012018

16062017

: NC observed that application for the above AA is already under consideration in
No. 20181 dated 19.12.201 8, hence decided to withdraw the case from the agenda.

Name:PARAM No/Date 22/81

012018

Lic No/Date:0910065102

26052017

No.:17/12/81-ALC2/2017

14

012018

Case No.:7/19/81-ALC2/2017

陶

柵

oTHERMO CABLES Status:

DeFerred

HQ File

:01/81/050/00380/AM18/ IЪち刷:OЮ0608AM 17'

ｄＳｔａｔｕｓ‥̈
HQ File

01/81/050/00275/AM18/
lλ:λ∫::OЮ0193/AM18/

IWithdrawn

Status:

DeFerred



113∫1掲507110272/AM18/ 1鷺念」:iO/00238/Aヽ 418/
: NC observed that reply of the firm has been referred to DIpp for comments. NC

to await their comments and defer the case.

casc stands dcfcrred t0 15 05 2018

「

中 囲 ALC2/2鰤

[椰
溜 調 WE I濶

~

ecision : Application for the above AA received after repeated reminder and referred to
IPP for comments. NC decided to await their comments and defer the case.

case stands deferred to DIPP for comments.

No.:23/12/81‐ALC2/2017

r : NC observed that reply of the firm has been referred to DIpp for comments. NC
to await their comments and defer the case.

casc stallds deferrcd to 15 05.2018.

Meet No′ Date:22/81-

ALC2/2017
23012018

Date:
15052018

:NC observcd that reply ofthe f1111l has bcen rcferred to DIPP for comments NC

to await their comments and defer tle case.

case stands defcrred to 15.05.2018

No/Date1031 0814294 Date:
15052018

: NC observed that reply of the firm has been referred to DIpp for .oo'r*t" NC
to await their comments and defer the case.

case stands deferred to 15.052018



Case No.:27ll 2/8 l - ALCZnlfi Party Name: POLYCAB WIRE- No/Date:22/81‐

10814303  1Dcfer Date:

15052018

case stands deferred to 15.05.201g.

Party Name:POLYCAB WIRES No′つate122/81‐

1081446'7 lDefer Date:
15052018

case stands defened to 15.05.201 g.

Casc No, :28lt 2/8 t - ALC2t20l7 pa.ty NareSTEil_tf eTOWrE NO/Date:22/81‐
TRANSMIssloN LIMITED

Date:
15.052018

case stands defened to 15.05.201g.

No.:21/12/81‐ALC2/2017 Name:PHOENIX FOILS No Date:22/81‐
. LTD.

Filc
Date:

:01/81/050/00276/AM18/
15052018

case srands deferred to 15.05.2019.

case No.: l/t 9/81-ALC2t2Ot7 leu.ty Nuri-EcnNo rner No/Datc;22/81‐
ENGNEERS

No/Date:3110066831 Dat€:
15052018

: NC observed that application for the abouffi

r : NC.observed that reply of t
to await their comments and defer the case.

r : NC.observed that reply of *r. f
to await their comments and defer the case.

on : NC observed that DIpp deficiency lett.. dutffi
15.02.2018 sent to firm. NC decided to await their reply and defer the case.

ron : NC observed that MoS deficiency l"tt., aiffi
15.02.2018 sent to firm. NC decided to await their reply and defer the case.

Case No.:25112l81 - ALC2nLn

16



NC decided to await their comments and defer the case.

casc stands deferrcd to 15 05 2018

Mcct No/Date122/81‐

ALC2/2017
23012018

Date:
15052018

: NC observed that DHI deficiency letter dated 22.12.2017 followed with reminder
15.02.201 8 sent to firm. NC decided to await their reply and defer the case.

case stands deferred to 15.052018.

No.:9/19/81-ALC2/2017 lParry Name:DIACH Mcct No/Datc12278ト

CHEMICALS & PIGMENTS IALC2I2OI'l
PRIVATE LIMITED

o/Datc102 10207789

11082017

: NC decided to ratiS the norms for the above advance authorization on repeat basis
AA No.0210207825 dated, 30.08.2017 as per DIPP comments vide their

。No.7/79/2018‐ TS dated 12 03.2018 as under:

l. Quantity of import item may be allowed as applied for i.e. 204MT as l.O2Kg/I(g content
export product.

concemed may take suitable consequential action accordingly.

: NC observed that MoS deficiency letter dated 29.12.2017 followed with reminder
15.02.2018 sent to firm. NC decided to await their reply and defer the case.

case stands deferred to 15 05.2018

No.:S/22/81-ALC2/2017 Meet No/Date:22/81‐

ALC2つ 017
23012018

on : NC decided to ratiry the norms for the above advance authorization on repEat basis
AA No.0210207825 dated 30.08.2017 as per DIpp comments vide their

Lic NυDate10610038672

CHEMICALS&PIGMENTS
PRIVATE LIMITED

,No.7/79/2018‐TS dated 12.03.2018 as under:



1 . Quantity of import item may be allowed as applied for i.e. 306MT as I .02Kg,4(g content
export product.

concemed may take suitable consequential action accordingly.

Date:
15052018

: NC observed that application for the above AA has been referred to DIPp for
NC decided to await their comments and defer the case.

case stands deferred to 15 05.2018

lcase 

No.:3/1el81- ALcznot7 Party Name:JAIN METAL Meet No/Datc:22/81‐

ROLLNG MILLS ALC2/2017
23012018

: NC observed that application for the above AA has been referred to DIPP for
NC decided to await their comments and defer the case.

case stands defcrrcd to 15.05.2018

Party Name:JAIN METAL Mcct No/Date:22/81‐

ROLLING MILLS ALC272017
23012018

Date:
15052018

: NC observed that application for the above AA has been refened to DIPP for
NC decided to await their comments and defer the case.

case stands deferred to 15.05.2018.

No.:4/22/81‐ ALC2/2017 Namc:DIACH No/Date:22/81-

&PIGMENTS

:NC decidcd to ratitt thC nOnns forthe abovc advance authoHation on rcpeat basis

AA No.0210207825 dated, 30.08.2017 as per DIPP comments vide their
.No.7/79l2018-TS dated 12.03.2018 as under:

l. Quantity of import item may be allowed as applied for i.e. 255MT as l.02Kgll(g content

Lic No/Datei34 10043485

Case No.:4/19/81‐ ALC2/2017

Lic No/Datc:0410163563

・　
ヽ
・



export product.

concemed may take suitable consequential action accordingly.

ぽ
13/19/81‐ALC2/2017 Party Name:TATA

INTERNAT10NAL LIMITED
Mcet No/Date122/81‐

ALC22017
23012018

Date:
15052018

: NC observed that application for the above AA has been ."feoed to DIpp fo,
NC decided to await their comments and defer the case.

case stands deferred to 15 05 2018

F型

9̈/81 AL働鰤 Name:MANASH KUMAR NorDate:22/81‐
AUL

17042018

: NC observed that application for the above Aa has be"" referred to DIPP for
NC decided to await their comments and defer the case.

casc stands defcrred to 15.05.2018.

No.:3/22/81‐ ALC2/2017 Pa■y Narne:OETIKER INDIA Mcct No7Date:22/81‐
PRIVATE LIMIπD ALC2/2017

23012018

Lic No7Date:0310816787

03112017 17042018

r NC observed that application for the above

: NC decided to rati$ the norms for the above advance ,utt *i-tion u. p.. nfff
; vide their F.No.7/79l2018-TS dared 12.03.2018 taking clue from SION C-1627 as

Quantity of import item at sl.No.l may be allowed as applied for i.e. 46.45 MT as I .02
Kgs/Kg content in export item.
Quantity of import item at Sl.No.2 may be allowed as applied for i.e.0.47 MT as 1.02
Kgs/Kg content in export item.

concemed may take suitable consequential action accordingly.

Date:

Lic No7Date:0210207888

16102017

012018

Lic No Datc:0210207894

17102017

Case No.:6/22/81‐ ALC2/2017 Pa●y Namc:KITCHEN
ESSENTIALS

Mcct No/Date:22/81-

Lic No/Date:0310816684

19
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NC decided to await their comments and defer the case.

case stands defcrred t0 15 05 2018

No.:3/22/81‐ ALC2/2017 Parry Name:CHINA STEEL lMeet No/Dare:22181-
CORPORAT10N INDIA ALC2つ 017
PRIVATE LIMITED

: NC observed that application for the above AA has been referred to MoS fo.
NC decided to await their comments and defer the case.

case stands defcrred to 15.052018

No.:15/22/81‐ALC2/2017 Pary NamoMAN NDUSTRIES Mcct No/Date:22/81‐
(INDlA)LTD ALC2/2017

23012018

Date:
17042018

: NC observed that application for the above AA has been refened to DIpp for
NC decided to await their comments and defer the case.

case stands deferred to 15.05.2018.

No.:7/22/81‐ ALC2/2017 Namc:MANASH No/Date:22/8ト
PAUL

: NC decided to ratifr the norms for the above advance authorization as per DIPP
vidc their F No 7/79/2018-TS dated 12 03 2018 as under:

1. Quantily of Import item may be allowed as 206MT inclusive of 3% wastage.

concemed may take suitable consequential action accordingly.

ICaseNo,:16/22/81‐

ALC2/2017

1iIS∫i掲50/110499/AM18/

Name:MAN No′1)ate:22/81‐

(INDIA)LTD

Date:
17042018

: NC observed that application for the above AA has been refened to DIPP for
NC decided to await their comments and defer the case.

.01.2018

case stands deferred to 15.052018

20

Status:

DeFerred



No Date:0310817207 Date:
17042018

casc stands defcrred to 15 05 2018

Date:
17042018

:NC Observed that applicatiOn for the abOvc AA has becn refcrred to DIPP for

NC decided to await their comments and defer the case.

case stands deferred to 15.05.2018.

No.:14/22/81‐ALC2/2017 Namc:POLYCAB WIRES No Date122/81‐

LTD

: NC observed that application for the above aa ms U"inlef".red to Olpp fo,
NC decided to await their comments and defer the case.

case stands deferred to 15 05 2018

Mect NαDatc:22/81‐

ALC22017
23012018

Date:
17042018

case stands deferrcd t。 1505.2018.

Pa●y Namc:POLYCAB WIRES
PVT LTD

Filc Date:

rision : NC considered the comments offered by UoS@
'01.2018 and noted that when the export item is produced by slitting import item, the

idth of the export item should be indicated committee decided to request MoS to
this aspect.

■m tO submh infOmrl試10n asper MoS UO No 2(15)2017‐ision:NC decided tO ask thc

Vol.I dated 09.o22018(copy enc10sed)

Lic No/Datc:0210208007

012018

Case No.:9/22/81‐ ALC2/2017 Pな″Nalnc:PHOENIX FOILS
PVT LTD

Case No.:11/22/81‐ ALC2/2017 Meet NO/Datc:22/81‐

10817568
1/81/050/00494/AM18/ :03/95/040/00739/AM18/ 17042018

Case No.:2/22/81‐ ALC2/2017 P″り Name:AESTHETIC
STAMPrNGS&
LAMINATIONS LIMITED

Mcet No/Date:22/81-

ALC2つ 017
23012018

ｄＳｔａｔｕｓ‥̈
HQ File

:01/81/050ノ 0048577AM 18/ 障λ鵬OЮ0647AM W



: NC observed that application for the above AA has been refened to DIpp for
NC decided to await their comments and defer the case.

case stands dcferred to 15 05.2018

No.: l3/22181-ALC2/201 7 lParty Name:TECHNO TRAK Meet No′つate:22/81-

ENGNEERS ALC2/2017
23012018

Date:
17042018

: NC observed that application for the above AA has been referred to DIPP for
NC decided to await their comments and defer the case.

case stands deferred to 15 05.2018

No.:10/22/81‐ALC2/2017 1PartyName:PILOT Mcct No/Date:22/81‐

INDUSTRIES LTD ALC21720 17

23012018

Date:
17042018

: NC observed that application for the above AA has been referred to DIPP for
NC decided to await their comments and defer the case.

case stands deferred to 15 05 2018.

Case No.:12/22/81‐ ALC2/2017 Parり NamciSTERLITE POWER No7Date:22/81-
TRANSMISS10N LIMITED

Date:
17042018

: NC observed that application for the above AA has been referred to DIPP for
NC decided to await their comments and defer the case.

casc stands defcrred to 15.05.2018.

OFFLINE AGENDA FOR MEETING NO.22/81 DATED 23.01.2018

Lic No Datei3110066935

Lic No/Date:0510404960

01.2018

Lic No/Datc:0310818034

91

Case No.AR‐ 172 M/S LEITWIND SHRIRAM MANUFACTURING LIMITED
Mecting No. 22/81 HQ File No 01/81/50/194/AM14/DES H

Dated:‐ 23012018 RA File No 04/24/040/00071/AM14
Subject:- RatiflcatiOn Of NollllS in rCspcct of Advancc autho五 zation No

0410147961 dated 15 07 2013

Decision : NC observed that application for the above AA has been reGrred to DIPP for
comments. NC decided to await their comments and defer the case.

22
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Status:

DeFerred
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The case stands deferred to 15.05.201g.

Case No AR‐ 174 M/S.TRIDENT T00LS LIMlTED
HQ File No 01/81/050/00270/AM14/

Dated:‐ 23012018 RA File No 03/95/040/00253/AM14/
F破誠iOn Of noms in respect of advance authOrizttion
0310743492 datcd 30 07.2013

Decision : NC observed tfrat
for comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.05.201g.

Case No.AR‐ 176 υ`S COMET EXPORTS

塾辺壁」些J1/81/050/00376/AM13/DES I1/
Dated:‐ 23012018 RLA File No:2924/040/060o6/AM13/

Ratification of norms inm
2910018933 datcd 29 10 2012

Decision NC decided to serd Dt
7/15/2018/TSW dated 15.02.2018 and defer rhe case.

The case stands deferred t。 15.052018

Case No AR‐ 177
～
yS KOrSONS PRIVATE LIMITED

HQ Filc:01/81/050/00326/AM16/DES H/
Dated■ 23.01.2018 RLA File :06 /24 I 040 I 00024/ AMt 6t

Modiflcation Of

AuthoHzation No
ratified norms in respect
0610038228 dated 22 09.2015.

Decision : NC observed that D
reminder dated 31.07.2017 was sent to firm. NC decided to await their reply and defer

The case stands deferred to 15.05.201g.

Case No.AR‐ 178

Flle:01/80/050/001-
Datcd■ 23.01.2018 Falta SEZ File :20)tM-2312008/

Fixation of ad-hoc norms underLbnz-EOT

Hence, Committee do not approve the amendment in SION C_522.

Decision :NC observed that co
TW dated 13.04.2017 were examined and chairman, NC was of the ;iew that
consumption production data for same exporuimport product of 3-5 industries/
manufacturers is required as SIoN modificition should 

-be 
industry ..pr.."ntutlu..



Casc No AR-179

Dated:- 23.01.2018

…

4/040/001 HttM17/
Modic“On Of mined noms h resped Of Advance

dtted o9 o6 2016
Dedsbn:NC,P,,γ edthT PJⅢJ?nぉr mOdiCatiOn Ofぬ e norlns was retrredゎ
MSME fortheir comments NC decided to send a rcminder and deferthe case

The case stands defened to 15.05.201g.

Case No. AR- 180

File No: o r /s r /s0/0 I 5TAmDESJ-
Dated:_23012018 聾ンA Fne No:05/23/040/00o23/AM10/

ModicttiOn Of ratined norrns h Кspect of Advance
276 dated 25.08.2009

鯖盤雌have been started by RA.

Case No.AR‐ 181

Dated:‐ 23.01.2018 RLA File No:95/23/040/00070/AM10/

Modicaion 6f ratined nonns h“ spect Of Advance
AuthoHzatiOn No.0510250680 dated 12 10 2009

have been started by RA.

DeciJOn:NCdi望
J「メ|。 Ⅲ
eCtt,eT,9,Sle,lVance authoHzatiOnお abOut 9 ycars o面

and same was ratined way back in 201l By this time,the attudiCatiOn prOcess shOuld
h。、′_kO_^^`^“ ^月 L__,ヽ A

Case No.AR‐ 182 IulS. INOX INDIA PRIV.{IE LIIvIITED

Datcd:‐ 23.01.2018 KASEZ File No「 10o%EOU/11/10044/

Modicaion of sloNs,C_1958&C_704 ie.norlnsお
r

Dedsbn:NC ObscⅣ ef ihat lpメ

“
螢i°n Of the nrlnお r change h scarap nOms wsrcferred tO EEPC DIPP has also Offered cOmments in the abOve case and salne was

placed before the Norms committee. NC decided to examine the same *a a.i., tt.
case. The case stands deferred to 15.05.201g.
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Case No AR-183 M/S.ABIR NRASTRUCTURE PRIVATE LIMITED
Meeting No 22/81 HQ File No:01/81/050/00347/AMH/DES H
Datcd:‐ 23012018 RLA File No:05/23/040/00205/AMl1/
Subject: of AdvanceModification of

Authorization No.
ratifled  nolllls

0510277227 dated
in  respect

18112010
Decision : NC observed that reply of the firm was refeffi
decided await their comments to defer the case.

The case stands deferred to 15.05.2018.

101

Case No AR-184 M/S.ABIR INFRASTRUCTURE PRIVATE LIMITED
Meeting No 22/81 HQ File No:01/81/050/00389/AMH/DESI
Dated■ 23012018 RLA File No:05/23/040/00114/AMl1/
Subject: Modiflcation of ratifled nolllls in respect of Advance

AuthoHzation No.0510269360 dated 29 07 2010

Decision : NC observed that reply of the firm *as r"fffi
decided await their comments to defer the case.

The case stands deferred to 15.05.2018.

う
‘
ｎ
υ

Casc No.AR‐ 185 M/S.ABIR INFRASTRUCTURE PRIVATE LIMITED
Mceting No. 22/81 HQ File No:01/81/50/056`/AM10/DES II
Dated:‐ 23.012018 RLA Fllc No:05/23/50/0159/AM10/
Subject: of AdvanceModification of ratified norms

Authorization No. 05 I 0256336 dated
in  rcspect

14.012010.
Decision:NC olserVed that reply ofthe irln、 vas referred to DIPP fOr cOmments NC
decided await their cOmments to defer the casc.

ne case stands deferred to 15 05.2018.

り
，
Ａ
Ｖ

Case No.AR‐ 188 M/S.KIRAN UDYOG
yceting No.22/81 HQ Fne No:01/81/050/00172/AM14/DES‐ IV
Dated:‐ 23.01.2018 RLA File No:09/24/040/00037/AM14/
Subject: Modification of ratified norms in respect

Authorization No. 09 1 0055892 dated 0 1.05.20 1 3.

of Advance

Decision: NC observed that application foiffi
comments. NC decided await their comments to defer the case.

The case stands deferred to 15.05.201g.

104

Case No.AR‐ 238 M/S.JLC ELECTROMET PRIVATE LIMITED
Mccting No. 22/81 HQ File No.:01/81/050/00016/AM17/DES‐ I″
Dated■ 23.01.2018 RLA Fllo No.:13/24/040/00035/AM16/

25



‐ 1

ヽ
い
ｏ Modicabn Of ratined norrns h respect Of advance

luthoHzatiOn n0 1310048082 dated 29.122015
DecidOn:             

κmhd∝ 軌

“

17.11 2017 was scnttO flm.NC decidcd await the reply Ofthe flrln tO dcfer thc case

The case stands defened to 15.05.201g.

CaseNo. AR-246

Dated:-23012018

圏 蹴 も潔 慨 π 蕊 〒
蔵 面 高 価 高 耐 雨

The case stands deferred to 15.05.201g.

鯖1城:熙讐靭榔鮒1ド辮器:器

Case No.AR‐ 247

File No: 0l/8 l/050/00017/AMmIDES_IV
Dated■ 23012018

M棚猥盤:
DeddOn:NC Obsc■ cd tha ntt was」 ven persOnd hearing fOr explanatiOn of thcir

:ill僻～[lffllI11113:11:Fested forpostpOnement ofthc sarne in the month OfApHl,2018 NC accepted the nrm's request and defened the casど

The case stands dgfened to 15.05.201 g.

File No: 0 l/80/050/004i6/Ar\{m/DESJV
Dated■ 23.01.2018 RLA File No:05/23/040/00034/AM10/

諷 議::
Decision NC Obse

However,flnn has requested
子ヽ́ _^^^_`^J`L^‐ _,         . . ^   _ _           in the rnonth OfApHl,2018NC accepted the flnll's request and dcferred the case

The case stands defened to 15.05.201 g.

Case No AR-249

File No:01/81/050/00468/AMl1/DES‐ I1/
Datcd:‐ 23.01.2018

…

/2



≒

‘
″
・Subject: Ratification of norms in respect of Advance Authorization No

0510280963 dated 05 01 2011
Decision : NC observed th
case. However, firm has requested for postponlment of the same in the month of Apr ,
2018 NC accepted the fl.111's requCst and deferred the case

The case stands deferred to 15.05.2018.

M/S BHARAT HEAVY ELECTRICALS LIMITED
File No:01/81/050/00-

Datcd:-23.012018 RLA Filc No:05/23/040/0016繭
Ratification of norms im
0510257035 dated 28.012010

Decislon : NC obseⅣ ed that flrrn was givcn persOnal hcaring fOr explanatiOn of their
case However,■ 111l has requested for postponemcnt Of the s鑢 le in the mOnth Of April,
うnlo 、了ハ ______ ■ ■  ″   ●         _  ́^   _2018 NC accepted the fl.111's request and deferred the case.

The cぉ e stanls deferred Ю l■ o■ 2∝ &

Case No.AR-251 M/S.BHARAT HEAVY EL

…

/81/050/00418/AM10/DES― I1/
Datcd:‐ 23.012018 RLA Filc N9:05/23/040/00135/AM10/

Ratincation Of n。 111ls i respect Of Advance AuthoHzation No.
0510255677 datcd 06.012010.

Decision: NC Observed that ftrrn was glven personal heanng fOr exPlanatiOn of their

casc.Howevcr,flrln has requested for postponement Ofthe salne in the mOnth of ApHl,
うA10 ヽ■ハ _____ 1 ,  ″   ●          _ _ _2018.NC acceptcd lle flnn's request and deferred thc case

The case stttds defered t。 15052018.

Case No AR-252 IWS. BHARAT HEAVY-LECTRICALS LIMITED
HQ File No:01/80/050/00329/AM10/DES‐ I1/

Dated:‐ 23.01.2018 RLA File No:05/24/040/00207/AM10/

Ratiflcation Of norms in respect Of Advancc AuthorizatiOn No.

0510248210 dated 24 08 2009
Decisio■ : NC obse■ed that i聖

Ⅳ
V“ g市en persOnal heε面ng fOr explanatiOn of their

casc.HOwever,f1111l has requestcd fOr pOstponement ofthe satne in thc month Of April,
ぅnlo 、Tハ ^^^^_4_J_l  r・   ●         . . ^   _2018.NC acccpted thc■ 1111's rcqucst and dcferrcd thc case

■e CaSe stands de,rred to 15.05.2018.

ⅣyS.L&T HYDRO
ΠL No:01/81/050ィ00297/AM16の ES‐ Iν



Dated:‐ 23.01.2018 RLA File No:34/24/040/00110/AM16/

Subject: Ratiflcation of nolllls in reSpect of Advance Authorization No.

3410041368 dated 10.07.2015.

Decision : NC observed that application for the above firm was referred to DIPP for
comments. NC decided await their comments to defer the case.

The case stands defened to 15.05.2018.

113

Case No.AR-259 Ⅳ1/S.VEDANTA LIMITED
(FOREMERLY Ⅳ1/S.STERLITE
LIMITED

INDUSTRIES(INDIA)

Mceting No. 22/81 HO Filc No:01/81/050/00055/AMl1/DES.H/

Dated:-23.01.2018 RLA File No:35/24/040/00046/AⅣl10/

Subject: Ratiflcation of nolllls in reSpect of advance authorization no.

3510030450 dated 03.06.2010。

Decision : NC observed that it was decided to discuss the case in the meeting. The case

could be discussed in the absence of the technical authority. Accordingly, NC decided to
discuss the case in next NC meeting.

The case stands deferred to 15.05.2018.

114

Case No.AR-278 M/S.LUBI ELECTRICALS LIMITED,AHMEDABAD
4ヽeetinA No. 22/81 HQ File No:01/81/061/00022/AM18/DES.H/

Dated:‐ 23.01.2018 RLA File No:KASEZ/100%EOU/11/969/00-01/

Subject: Fixation of scrap/wastage norrns on regular basis for
manufacture and export of Industrial Valves and Industrial Valve
Parts.

Decision : NC observed that application for the above firm was referred to DIPP for
comments. NC decided await their comments to defer the case.

The case stands deferred to 15.05.2018.

*- 
"d4.af=F 

VfY
Date:06.06.2018 (Kirti Vardhan) (Vinod Kumar Kashyap)

Place: New Delhi Deputy Director GeneralForeign Trade Foreign Trade Development Officer
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02/13/1805:29 PM

'Dr. R.Sampath Dy.DGFT" <sampath.r@nic.in>

Sir,
With reference to the trailing mail the S.no 1 and 2 are issued under Adhoc Norms Fixed category as per para 4.12 ( v and vi ) of HBP
w.e .f 05-12-2017. Hence no need to fonvard the hard copy to you.
With reference to the case no 3 we already fonrarded the hard copy at the time of issue of Authorisation and again on 06.11 .2017.l'f
required we are ready to forward the same again pl.

Thanking you,

Dr sampath
Dy.DGFT

On 02/13/18 03:42 PM, Chennai DGFT <chennai-dgft@nic.in> wrote:

……―…Onginal Message― ‐̈―‐

Fromi Ⅵnod Kumar Kashyapく nc2.dgft@nic.in>

Date:Feb 13,201810:57:36 AM

Sublect:Non receipts of app‖ ca‖ons from RA,Chennal

To:Chennal DGFTく chenna卜 dgft@niC.in>

To
The Addl.DGF■
Cherlnal.

I am directed to say that the following cases are under consideration of Norms

Committee for fixation of norms. However, the application alongwith all relevant documents

are still awaited fiom the RA office. It is, therefore, requested to send the application of the

company alongwith all relevant documents for fixation of norms.

SI Case No. HQ/RLA File Nos.
Licence No.
and Date

Party Name
Case Status
- Pending with date

1

1/8/81‐

ALC2/2017
01/81/050/00162/AM18/

04/24/040/00043/Aヽ 418/

0410163268

21062017

PONDY OXIDES
AND CHEMICALS
LlMITED

RA, Chennai
- H/C not received.

2.
9/9/8

ALC2/2016
01/81/050/00176/AM17/

04/24/040/00027/AM16/

0410160773

08.07.2015

NEXUS ELECTRO
STEEL LIMITED,

RA,Chennai‐ Hard

Copy not rcceivcd

06.09.2016

13/10/81‐

ALC2/2017
01/81/050/00238/AM18/

04/24/040/00022/AM18/

0410163279

27062017

SIECHEM
TECHNOLOGIES
PRIVATE LITИ ITED

RA Chennai

For Hard Copy not

rccclved

31.10.2017

With warn regards,
(Vinod Kumar Kashyap)

Suoject: Re: Fwd: Non receipts of appllcatlons from RA, Chennai.
To nc2.dgft@nic.in

' Cc: ChennaiDGFT<chennai-dgft@nic.in>, jaya.vnair@nic.in,
. Sekar D K IAAS <sekardk.iaas@nic.in>

ｔｅ
　
ｍ
Ｄａ
ｈ

髪断ぼ

Oflow

Foreign Trade Development Offtcer,
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UdYog Bhawan, New Delhi

Dated, the 12th March' 2018

OFFICE MEMORANDUM

Subject: Ratification of norms in respect of Advance Authorisation No.

02|0206874dated.05.08.2016issuedtoM/sManashKumarPaul

Ref: DGFT U.O. No. 01/81/50/576lAMl7:DES-21126 dated 07'03'2018'

AdvanceAuthorizationmayberatifiedasundertakingcluefromSloN
c-1627:

FoNo.7/79/2018-TS

ⅣIinistry of COIllllllerCe dL InduStry

DepartIIlent of lndustrial PoliCy“ 髭
PromOtiOn

(「
rechnical SuppOrt Section)

l.QuantityofimportitematSl.No.lmaybeallowedasappliedfori.e'
50.59 MT as 1.02 Kgs'/Kg' content in export item'

2.QuantityofimportitematSl.No.2maybeallowedasappliedfori.e.
0.41 MT as 1.02 Kgs'/Kg' content in export item'

Norms committee maY take a view

く姦.静つ
Development Officer

Tele : 2306 3166

To

Directorate General of Foreign Trade

(Sh. Vinod Kumar Kashyap, FTDO' DES'ID

Udyog Bhawan, New Delhi'

―も0-
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F.No.7/79/2018‐ TS

ⅣIiniStry of COnlnlerce`L Industry

Departlllil:ffllllき
IlalP°

liCy“髭PromotiOn
pport SectiOn)

Udyog Bha、van,New Delhi

Dated,thc 12th 4ヽarch,2018

Su可醸:0朋繊lal。lIIIl12品薫]lill。」ノs織[∬二∬II∬
°nN∝

Ret DGFT UoOoNo.01/81/50/594/AM17/DES‐
2/121 dated 07.03.2018.

Advance Authorization may be ratifled aS under:

1.Quantity ofimpOrtitem may be a110Wed as 206 MT inclusive Of 3%

wastage.

Norms committee maY take a view ソ ~~千弄■7じっ
(S.K.」ai⇒

Development OfflCer

Tele:23063166

吉寧篤1器隠i;星哺為E&⊃
Udyog Bhawan,New Delhi.

一 lヽ―
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FoNo.7/79/2018-TS

ⅣIinistry of COnlnlerce&InduStry

DepartIElil:ffI魁
Iざ

rial P° licyどL PrOmotiOn

upport SectiOn)

UdyOg Bhawan,Ncw Delhi

Dated,the 12th ⅣIarch,2018

OFFICE MEMORANDUM

Subject:RatificationofnormsinrespectofAdvanceAuthorisationNo.
0210207257dated.|7.0|.20|TissueatolWsManashKumarPaul

Ref:DGFTU'o.No.01/81/50/5g3lAM:.llDEs-z:|22dated07.03.2018.

Advance Authorization may be ratified as under:

l.Quantityofimportitemmaybeallowedas206MTinclusiveof3o/,
wastage'

Norms committee maY take a view ″  ―「し ,.1ハレ .ノ

(S. K' Jain)

DeveloPment Officer

Tele: 23063166

To

一Lン
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-Affi,iF.No. 717912018'TS

Ministry of Commerce & Industry
Department of Industrial Policy & Promotion

(Technical SuPPort Section)

UdYog Bhawan, New Delhi

Dated, the 12th March,2018

OFFICE MEMORANDUM

Subject: Ratification of norms in respect of Advance Authorisation No'

0210207604 dated. 18.05.2017 issued to lws Manash Kumar Paul

Ref:DGFTU.o.No.01/81/50/157lAMl8/DES-2125dated07.03.2018.

Advance Authorization may be ratified as under taking clue from

SION C-1627:

1. Quantity of import item at Sl. No. 1 may be allowed as 249'9 MT as

1.02 Kgs./Kg. content in export item'

2.QuantityofimportitematSl.No.2maybeallowedas5'1MTas
1.02 Kgs./Kg. content in export item'

Norms committee maY take a view

To
Directorate General of Foreign Trade

(Sh. Vinod Kumar Kashyap, FTDO, DES'ID

Udyog Bhawan, New Delhi.

a--- ,r fr-3r-,)
(S. K. Jain)

Development Officer

Tele: 23063166

- 33-



FoNo.7/83/2018‐ TS
Ministry of Conll■ erce dL Industry

Departlnent of lndustrial POlicy&Promotion

(TeChnical Support Section)

Udyog Bhawan,New Delhi

Dated,the 12th  March,2018

0FFICE MEMORANDUM

SubieCt: Ratirlcation of norms in respect of Advance Authorisation No.

0210207789 dated ll。 08。2017 issued to M/S Diach(CheⅡlicals`&Pigments(P)

Ltd.

Ref DGFT U.0。 No.01/81/50/00382/AM18/DES-2/427 dated 7.3.2018。

Advance Authorization lnay be ratiflcd as under on rcpeat basis as per thcir

Advance Authorisation No.0210207825 dated 30.08。 2017 ratifled in NC Ineeting

dated 07/11/2017:

1.Quantity ofimportitems may be a1lowed aS applied for ioe.204 MT

as l,02 kg/kg contentin exportitem。

NollllS COmnlittee may take a view /ttta庁葛Ъ`タ
Development OfflCer

Tele:23063166

To

Directorate General ofForeign Trade

(Sh・ VinOd Kumar Kashyap,FTDO,DES.H)

Udyog Bhawan,New Delhi.

Ъ́ム″
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F.No.7/83/2018-rs VffiB
Ministry of Commerce & IndustrY

Department of Industrial Policy & Promotion
(Technical SuPPort Section)

UdYog Bhawan, New Delhi

Dated, the 12th March,2018

OFFICE MEMORANDUM

Subject: Ratification of norms in respect of Advance Authorisation No.

0210207839 dated 05.09.2017 issued to M/s Diach Chemicals & Pigments (P)

Ltd.

Ref: DGFT U.O. 0 1 /8 I /50/48 8/AM 1 8/DES-2/55 8 dated 23 .01 .2018.

Advance Authorization may be ratified as under on repeat basis as per their

Advance Authorisation No. 0210207825 dated 30.08.2017 ratified in NC meeting

dated 07llll20l7:

1. Quantity of import items may be allowed as applied for i.e. 306 MT

as 1.02 kg/kg content in export item.

Norms committee maY take a view

(S. K. Jain) t

Development Officer
Tele : 2306 3166

To

Directorate General of Foreign Trade

(Sh. Vinod Kumar Kashyap, FTDO, DES.ID

Udyog Bhawan, New Delhi.

-35 -
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DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject : Advance Authorization No.2910018933 dated 29.10.2013 -M/s Comet
Exports - Moradabad

Ref: DGFT UO. No.01/81/50/376/AM-13/DES-|l/15 DTD.41912017.

DGFT may please refer to their above mentioned U.O. and the firm may be
requested to submit the following :

1. Calculation indicating exact wastage of relevant Polypropylene Non Woven
Floor Covering used for the door mats and the commercial value of scrap /
wastage generated,

2. Number of Strips used in a frame and total net content of Polypropylene Non
Woven Floor Covering used in 16264 Numbers of frame in square meters &
Kgs.

3. Production of the item of export vis a vis consumption of raw material
(Polypropylene Non Woven Floor Covering- in square meters & Kgs.) both
imported & indigenous, during the past 3 years duly certified by a Chartered
Accountant

Consuitant
15.2.2018

DGFT(DESl:)'1シ υ k)
TSW U O.7ノ 15ノ2018′TSW

-36-



F.No.7/83/2018-TS

PIinistry of Conllnerce`L Industry

Departlllent of lndustrial Policy“ &Promotion

(lrechnical Support Section)

Udyog Bhawan,New Delhi

Dated,the 12th March,2018

0FFICE MEMORANDUM

Subject: Ratirlcation of norms in respect of Advance Authorisation No.

0210207871 dated 04.10。 2017 issued to卜 1/s Diach Chemicals&Pigments(P)

Ltd.

Re■ DGFT U.O.01/81/50/487/Aヽ 418/DES-2/559 dated 23.01.2018。

Advance Authorization inay be ratifled as undcr on repeat basis as per thcir

Advance Authorisation No.0210207825 dated 30.08.2017 ratiflcd in NC Inecting

dated 07/11/2017:

1. Quantity of import items may be allowed as applied for i.e. 255 MT

as 1.02 kg/kg content in export item.

Norms committee may takp a view

To

Directorate General of Foreign Trade

(Sh. Vinod Kumar Kashyap, FTDO, DES.II)
Udyog Bhawan, New Delhi.

― L′  ^
´  

一lЪ′・ 3,■■

(S.K.Jain)

Developmcnt Offlcer

Tele:23063166

―B7´
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FoNo.7/79/2018-TS

ⅣIinistry of ConlIIlerce dL Industw

Depa‖m澪
:∬Illl訂露脚協∴3°

mtt° n

Udyog Bhawan,New Delhi

Dated,the 12th NIIarch,2018

0FFICE MEMORANDUM

SuЦ eCt: Ratiflcation of norms in respect of Advance Authorisation No。

0210207894 dated。 17.10.2017 issued to M/s Manash Kumar Paul

Ret DGFT UoO.No.01/81/50/00385/AM18/DES‐ 2/431 dated 07.03.2018。

Advance Authorization may be ratifled as under taking clue from

SION C‐ 1627:

1.Quantity of import item at Sl.No.l may be allowed as applied for i.e.

46.45 4ヽT as l.02 Kgs./Kgo content in export item.

2.Quantity Of import item at Sl.No。 2 may be a1lowed as applied for i.e.

0。47 4ヽT as l.02 Kgs./Kg.content in export item.

Nonns comllnittee rnay take a view

4蔦詐島,勁 )
Development Offlcer

Telc:23063166

To

Directorate General ofForeign Trade

(Sh・ VinOd Kumar Kashyap,FTDO,DES.H)

Udyog Bhawan,New Delhi.

´ろ8-
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F.No. 7/\g/zorg-Ts 
a 3 'o t'Zelt

Ministry of Commerce & Industry
Department of Industrial Policy & Promotion

(Technical Support Section)

Udyog Bhawan, New Delhi
Dated, the 12th March, 2018

OFFICE MEMORANDUM

Subject: Ratification of norms in respect of Advance Authorisation No.
0210207984 dated. 20.11.2017 issued to M/s Manash Kumar Paul

Ref: DGFT U.O. No. 0ll8ll50l490lAMl8/DES-2/556 dated 23.0t.2018.

Advance Authorization may be ratified as under:

1. Quantity of import item may be allowed as 206 MT inclusive of 3 yo

wastage.

Norms committee may take a view s'-

-' I ul -31 r)
(S. K. Jain)

Development Officer
Tele : 2306 3166

To

Directorate General of Foreign Trade
(Sh. Vinod Kumar Kashyap, FTDO, DES.II)
Udyog Bhawan, New Delhi.

-j1-
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22.ot.2_alg-Government of lndia

L4inistry of Steel
Technical Division

Subject: Ratification of norms in terms of Para 4.7 ol HBP (Vol-l) of Advance
Authorization (AA) No 0310817472 dated 04.12.2017 - M/s Phoenix Foits Private
Limited, Mumbai.

DGFT may refer to their UO note No 01l81l5Ol492lAM-18/DES-2/53 dated
23.01.2018 for ratification of inpuloutput norm for import of Hot Rolled/Cold Rolted
Stainless Steel wide coils, strips, Thickness 0.20 mm to 5.0 mm ( Grade 317 L)
(Prime) against export of cold rolled statnless steel strips thicknesses O.O1 mm to
3.00 mm ( Grade 317L) by M/s Phoenix Foils Private Limited, Mumbai for
comments/views of the Ministry of Steel. ln this connection, the following information
of the above mentioned AA may be obtained from the applicant so that the aforesaid
AA could be ratified:

(a) Thickness wise and grade wise width of cold rolted stainless steel coils/strips
(Prime) and quantity thereof to be imported.

(b) Thickness wise and grade wise width of cold rolled stainless steel
coils/sheets/strips and quantity thereof to be exported.

Deputy lndustrial Adviser
Telefax: 011-23062490

(S.K.Bhatnagar)

Shri Vinod Kashyap,FTDO,DGFT,Udyog Bhawan,New Delhl

l\4inistry of Steel UO.No.21ffi

-Ao-


